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IN THE CENTRAL ADIViINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

H 

..................................................1 99( 

` ~' - C 	 Applicant ( s) 

Versus 
r ) 	 Respondent(s) 

Ofiice note as t 
Sr. No I Date 	 Orders 	 action (i,f any ) 

takeft on order 

( J_ 	 REC;L 
? 

17.1.9 • 	Heard Shri K.1.Mishra, 1earned 

counsel for the applicant. In this cas 

it is seen that the husband of the 

applicant, late C,N.Ras,forwer Account 

OfFicer. Of'iceof the Depthy Director 
(osta1 

Accounts/ Cuttack, had applied for 

commutation of Psion on 29.5.1991 

after hlsjretirement on Invalidation 

frtl7: 

— 

on 2.4.1991, Shri C,N.Rao passed away 

on 21.6.1991. Although he was medicall 

examined on 29.5.1991,and the necessar 

paPers presinably forwarded to the 
-\-e/J 	-4-c competent authority, no decision regardig 

the commutation of pension seeing to h 

L 
P).. 

-- 

directed that Respondent No.4 may dispoe ' 

of the case on merits and as per Rules 

within 30 days from the date of receipt <-1 
- 	

- 	 4 

L'- 

been taken or communicatedprior to his 

demise. The same is the position 

until now. It is, therefore, hereby 



O.A.37195. 	
() 

Serial 
N. of 	Date of 
Order Order 

Order d.17.1. 
contd. . 

Office note as to 
action( ifany) 
taken on ocd 

)5 of a copy of this order. 	 QY. 

Shri Akhyay Ktziar Misra, 3earned  

Add]., standing Counsel(Central) Was a]. 0 

heard. 	 '3 

	

5 	JS 	 \ 

2. 	This case is disposed of at th 

admi ssi on stage. 	 , 

Memb r(Adrnn.) 

Cs 
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Order with Signature 


